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CENTRAL ADMINISTRATIVE TRIOUNAL 
CALCUTTA @ENCH 

NG.G.A.1355 of 1996 

	

&a te 8:r Order 	3.12.1998 

Present 	Han' ble PC -Justico S No Mllicko Vice-Chairman.' 

Hon'ble Mr.I.P.Singht Administrative Pbmber. 

SKr.f(ANJU RANI @AS & ANOTHER 

UNION OF INDIA & -ORS, 

FPr the applicants : Mr.A,*Chakrabortyt counsel. 

For t h a respondents ; Mr. P. Ch a ttorj set counsel. 

'R I E A- 

S.NMQllickP V.C, 

Mr.A.Chakrabortyp ld.counsel appearing for the applicants 

submits an instructions that his clients do not want to press 

this application as the prayer for compassionate appointment was 

made in respect of applicant no,2 who -is the brotherer ths' deceased 

husband of applicantne.l. Mr.Chakra6erty fairly.,pubmits that 

the brother of the deceased employee cannot be a member of the 

	

_~ I- VPA-qA . 	 f~ 
Family ie­r4;b~ of appointment an compassionate ground and in 

view of the latest rules of the Railwaysp - the brother cannot b* 

given such an appointment. 

2. 	In view of the above 3u6missiont the application is disposed 

of as not,pressed. No order is Made 83 to costs. 

	

(W.P.Sin h) 	 (S.N. Mallick 
Administrative Meffbor 	 Vice- Ch ai r man 

re so 


